223 Written Answers

Both M/s. Indian Organic Chemicals
and and Fibres of Indig Ltd.
were alocated DMT from imports as
well as from that produced by Indian
Petrochemicals Corpbration Ltd. Both
have been manufacturing polyester
fibre,

M/s. Shree Synthetics are not licens-
od to produce palyester fibre,

The alleged misuse of DMT import-
ed by M/s. Indian Orgaric Chemicals
as actual user is under examination.

Failare of Governmont to curd Prae-
tices of Foreign Momopolists

9430. SHRI D. K. PANDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) whether Government have failed
to curb practices of big foreign mono-
polists hike Firestone Campany in res-
pect of capitalising reserves, issuing
bonus shares, remitting  enormous
sumg abroad and other shady trans-
actions; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
Information is being collected and it
will be laid on the Table of the House.
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Number of Large and Medium
Industria] Houses im the Couniry

9432. SHRI C. K. CHANDRAP-
PAN: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

and
in eur

of large
Houses

(a) the number
medium  industrial
country in 1973-74;

(b) their nnmel,'assets —and profit
or loss for the years 1971-72, 1972-73
and 1973-74; and

(c) the number of new industrial
houses which entered the categories
mentioned in parg (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (o).
According to the Revised (Industrial
Licensing Policy announced in Febru-
aty 1973, undertakings registered
under Section 26 of the Monopolies
and Restrictive Trade Practices Act,
1969 are considered as Large industrial
houses. There are no other criteria in
force, at present, to calssify large and
medium houses ag referred to in the
questipn,

A statement showing the names of
all undertakings registered under sec-
tion 26 of the M.R.TP. Act upto
30-11-1972 was furmished in the Lok
Sabha recently in reply to Unstarred
Q. No. 4340 answered on 11-12-1973.
These undertakings are fiot required
to turnish information abdut the value
of assets and profit or loss from year

to year.





